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CENTRAL AOmNISTRAT.IUE TRIBUNAL'
- PRINCIPAL BENCH

' ^ DELHI \ ^ ,

:: f,

,Oat§d Friday tha 28th. day of 3ul/, ona^thousand nine

' hunderad and eighty ning , : '

PRESENT

Hon'ble Shri 3 .P.Mukerji-Uica Chairman

REVIEU- AP.PL-ICAPION No>B3/89

in; OA k 1/89

Shri Niranjah Naik - , -Applicant

LJnion_ oflndia and-others' .. .Respondents
' . h

\

, ^ 0- R D E R. • •, V ;

(Shri S«P.Muker jijUice' Chairman) ,

I have gone through the Review Application '

and find th'at there is no error; appareat oh the face '

of record and rio neu fact has: been brought inaour- ' \

notice which was no t ayailabl e to - the:. Review Applicant

before which would warrant reconaideratidn of the •

order. Tha grounds adduced by the Review Applicant
are relevant only for ah appeal'and not for a review,,,

I see no, merit,-in th^e Review Application and would

suggest/that the samq^nay be dismissedi' . Hon'ble Shri
T.S.Oberoi may kindly see'for his-views and return

the same to the Registry of the'Principai Bench, if
vhe agrees'with ma, ,, ••
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(S',R.^-P}uk^ji)
Uice Chairman,

28.7.89 -

^ •; i. have perused the contents of the'R.A. •.
, ' J together;'with' the above views recprded by'by Hon'b'le ^

.Mukerjd.\ : In my view;, too-, there' is' no new' fact
, K-, ,warranting'̂ ny'Change in out Qrd.^r \previously-pa's'sed/,l>yw-« '̂
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• "(T^s; "qb^roi)-.
Member ,(.J).-/
4'.B.1989.' .
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